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Present: Sh. G. S. Lubar-ia, proxy counsel for-
Sh . Deepak Ve rma, counse'l f or app I 'icant.

Slr. R.P. Aggarwa'l , counsel

t'lA-17?7/20C3

f or i^espondents.
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respondents ai^e awai ti ng opi nion of the Department

Legal Aff ai r^s. Tlre prayer of respondents 'in the

lids been opposed by appl 'icant i rr OA, stati ng that
case the respondents want an extens i on

i mp 1 ernentat"i on of the d i rect i ons of ttr i s Cou rt then
aKr"^;"e-

wou'i d noL oppcse the p raye r bxrd ,they shou I d noth"
granted arly f urther *.'ime.
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Th'is MA has been made on behal f of

in MA, seeking time t'i ll 31.10.2003, for
f i nal decision f or imp'lementation of

of this Court. Learned counsel stated that,
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Cons i de r i ng the content i ons of bo+-h s ides,

MA is al'lc;wed, granting time ti'1 'l 15.10.2003 for
i mp 1 ementat'i orr of the d'i rec*, i ons of th i s Cou rt . I'lo

f urther extension shal'l be granted.

Raju)
(J)

(V.K. Majotra)
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